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UTTAR PRADESH SARKAR
SANSADIYA KARYA ANUBHAG-1
No. 219/XC-S-1-21-12S8-2021
Dated Lucknow, March 16, 2021

NOTIFICATION
MISCELLANEOUS

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is
pleased to order the publication of the following English translation of the "Uttar Pradesh Ganna (Poorti
Tatha Khareed Viniyaman) (Sanshodhan) Vidheyak, 2021" introduced in the Uttar Pradesh Legislative
Assembly on February 19, 2021:

THE UTTAR PRADESH SUGARCANE (REGULATION OF SUPPLY AND
PURCHASE) (AMENDMENT) BILL, 2021

A
BILL

Sfurther to amend the Uttar Pradesh Sugarcane (Regulation of Supply and
Purchase) Act, 1953.

IT Is HEREBY enacted in the Seventy second Year of the Republic of India as
follows:-

1. (1) This Act may be called the Uttar Pradesh Sugarcane (Regulation of Shorttitle and
Supply and Purchase) (Amendment) Act, 2021. Commencement
(2) Tt shall be deemed to have come into force with effect from
December 31, 2020.

2. In section 22 of the Uttar Pradesh Sugarcane (Regulation of Supply and ~ Amendment of
Purchase) Act, 1953, hereinafter referred to as the principal Act, for the words "rupees :j‘;“jfcfi:-fzét
fifty thousand" the words "one lakh rupees" shall be substituted. of 1953

3. In section 24 of the principal Act, for the words "fifty thousand rupees" the =~ Amendment of
words "one lakh rupees" shall be substituted. section 24
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Repeal and 4. (1) The Uttar Pradesh Sugarcane (Regulation of Supply and  ( p. Ordinance
saving Purchase) (Second Amendment) Ordinance, 2020 is hereby repealed. no. 23 0f 2020
(2) Notwithstanding such repeal, anything done or any
action taken under the provisions of the principal Act as amended by
the Ordinance referred to in sub-section (1) shall be deemed to have
been done or taken under the corresponding provisions of the principal
Act as amended by this Act as if the provisions of this Act were in
force at all material times.

STATEMENT OF OBJECTS AND REASONS

The Uttar Pradesh Sugarcane (Regulation of Supply and Purchase) Act, 1953 (U.P. Act no. 24 of
1953), has been enacted to regulate the supply and purchase of sugarcane required for use in sugar factories
and Gur, Rab or Khandasari Sugar Manufacturing Units and other connected matters. As per the provision
under section 22 of the Act, if any person contravenes any of the provisions of this Act or any rule or of
order made thereunder, he shall be liable to imprisonment upto six months or to a fine not exceeding
rupees fifty thousand or both and in the case of continuing contravention to further fine not exceeding five
thousand for each day during which the contravention continues and under section 24 of the Act, for the
issues related to contravention of the provision of section 22 of the Act, the Chief Judicial Magistrate or
Chief Metropolitan Magistrate, as the case may be, or Additional Chief Judicial Magistrate or Additional
Chief Metropolitan Magistrate are empowered to hear the matter and to pass such order regarding sentence
of fine.

To implement the provisions of the aforesaid Act more effectively and to provide a transparent
procedure of cane purchase at the Chini mill gates and external sugarcane purchase centres during crushing
season and for effective measures on the cases of short weighing of sugarcane in the interest of sugarcane
farmers, it was decided to enhance the amount of fine from existing "rupees fifty thousand" to "rupees one
lakh" under the provisions of sections 22 and 24 of the aforesaid Act.

Since the State Legislature was not in session and immediate Legislative action was necessary to
implement the aforesaid decisions, the Uttar Pradesh Sugarcane (Regulation of Supply and Purchase)
(Second Amendment) Ordinance, 2020 (U.P. Ordinance no. 23 of 2020) was promulgated by the Governor
on December 31, 2020.

This Bill is introduced to replace the aforesaid Ordinance.

SURESH RANA,
Mantri,
Ganna Vikas Evam Chini Milen.

By order,

J. P. SINGH-II,
Pramukh Sachiv.
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